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(d) what steps are being taken to 
improve and rectify the defects of 
Cochin Phase II and when the plant 
is likely to be commissioned for pro
ductions?

THE MINISTER OF PETBOLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to (d). 
Cochin Phase-II Project of FACT con
sist of three major plants viz.

(1) Sulphuric acid plant;

(2) Prosphoric acid plant; .̂na
(3) NPK plant.

Sulphuric acid plant and phosphoric 
acid plant have been successfaily com
missioned and are presently operating 
satisfactorily. The Company has also 
been able to operate successfully the 
NPK plant for producing NPK ?• rmu- 
lations 28:28:0 and 18:46:0. However, 
certain difficulties were experienced m 
successfully operating the plant fcr 
production of NPK 17:17:17: formula
tions. The company has obtained ex
pert advice from the foreign oolhibora- 
tors viz. M/s, Davy Power Gas Com
pany, US and modifications found 
necessary are being carried out. F.\CT 
have only to meet the expenditure for 
the expert expatriate personnel rent 
by their foreign collaborators at their 
request in accordance with the terms 
of the technical contract with thcni.
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construction of West Coast Konkan 
Railway

•747. SHRI EDUARDO FALEIRO: 
Will the ^vlinister of RAILWAYS be 
pleased to state when will the work of 
construction of the West Coast Konkan 
Railway line begin and when is it 
expected to be completed?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): The 
Railway Ministry has taken up the 
question of the construction of Konkan 
lir.e with the Planning Commission 
and their clearance is awaited.
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Adoption of Children Bill

•748. SHRI D. B. CHANDRE 
GOWDA:

SHRI SUKHENDRA SINGH:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether it is a fact that the 
Indian Council of Social Welfare has 
urged the Government to consider the 
early passage of the Adoption of Chil
dren Bill; and




